
F. No.'l 8/2/201 6-Admn. t(LA)
Department of Legal Affairs

Admn. I (LA)

4rh Floor, Shastri Bhawan, New Delhi
Dated 28th June, 2016

OFFICE MEMORANDUM

Subject:-

, .Th9 undersigned is directed to say that orders are issued from time to tjmedeclaring ln-charge Branch Secretariat ai rort"t" ," riurJoit 
" 

d"p"nrunt ,no
::fi::_91 fjn?gi1.Joy:|.1 by .the concerned officer in termi 

-or 
provisions

:^Tli,l"^l ll Iy'," ^3(f) 
of Delegatron of Financiar power Rutes (DFPR) , j978, inrespeq ot uranch Secretariat,Kolkata

"r;- ^.^f .:rl_u::".ion of aI previous orders on the subject, the undersigned is
3:.?^",?""X 1o.ny,9l ll". approvat ,ald sanction of the Competent Aurhorit/ underl1ure tJ(z) oJ the lleteg€tion of Financial power Rules (OFPR), 1978 to theueregatton of Financial powers of- the Head of Department to'the ln-charge,
Branch Secretariat, Kotkata for different purposes 

"i p"i Si No. ot the items
indicated in Annexure-A to this Office Memorandum.

3. The delegated financial powers shall be exercised subject to the
follor.ring conditions:

i. The codal provisions as laid down in GFR-2OOS and the procedure laid
down in various orders issued by Ministry of Finance, Ministry of Law &
Justice and Central Vigilance Commission from time to iime snatt congtinue
to govern the delegation fo financial power contained in this O.M.

', I!: 919r"1"". of the Detegaled Financiat powers for procurement of coods,
uervtces and txecution of Works will be done in accordance with GFR_
2005, Manual on policies and procedures for purchase ot GooOs, Manualof Policies and procedures of Employment of Consultant and Manual onPolicies and procedures on procurement of Works issued by tr,tinistry ot
Finance.

iii. Exercise of Financial powers beyond delegated timit for Head ofDepartment by the Branch Secretariat, Kjkata shatt be oone in
consultation with the FinancialAdvisor/lFD, Ministry of Law and Justice.

4..- . This. issues with the approval of Secretary, Department of LeqalAffatrs-and Legislative Department in consultation with AS&FA U.O. M StZdated 30.05.2016.

,^M--
Deputy Secretary to the Government otfndia.

phone i 23384109



Copy to;

1 Sh.S.S. Sarker, Senior GA, ln-charge Branch Secretariat' Kolkata

i. nir .rsar-e in Department of Ledal Affairs

? chief controller of Accounts, liistry off-aw a 'r'stice' 3'd Floor' Lok Nayak
- ghu*un, Khan Market, New Delhi-110003

4 Pav & Accounts Ott'"er, ply ii nccounts Office' Department of Legal

fffiirs, Janpath Bhawan, New Delhi

5. TheSSA, NIC cell with 
" '"q'LJtG 'ptouo 

the above O M on departmental

website
o. Bi,i"!e"tion/lF section/cash(LA)/Admn. tv(LA)/Hindi sectron/central

AgencY Section
7. Office Order Folder'

Copy for information to:

PPS to Law Secretary
PS to AS&FA, Ministry of Law & Justice

'1.

2.



F. No. 1 8/2/201 6-Admn. l(LA)
DePartment of Legal Affairs

Admn .l 
(LA)

4th Floor, Shastri Bhawan' New Delhi
Daied 28rh June. 2016

OFFICE MEMORANDUM

Deleqation of Financial Powers to Head of Department in

Department of Leqal Affairs'
Subject:-

The undersigned is directed to say that orders are issued from time to time

dectarinJ in-chargiBranch Secretariat ai Mumbai as Head of the Department and

"i"i"i""" "f 
iin"iirl po*"t" by the concerned officer in terms of provisions

"l"iii""o 
in Rule 3(fj of Delegition of Financial Power Rules (DFPR) ' 1978' in

respect of Branch Secretariat. Mumbai

2. ln supersession of all previous orders on the subject, the undersigned is

Iir""t"i to ionvey the approval and sanction of the Competent Authority under

ni,iJ'iita oi tt6 o"r"ii,tion of Financial Power Rules (DFPR), 1978 to the

ij"i"g"fiJi oi Financial 
-Powers of the Head of Department to the ln-charge'

e;n;h Secretariat. Mumbal for different purposes as per Sl' No' of the items

indicated in Annexure-A to this Office Memorandum'

3. The delegated financial powers shall be exercised subiect to the

following conditions:

i. The codal provisions as laid down in GFR-2005 and the Procedure laid

down in vaiious orders issued by Ministry of Finance, Ministry of Law &

Justice and Central Vigilance Commission from time to time shall congtinue

to govern the delegation fo financial power contained in this O M'

ii. The exercise of the Delegated Financial Powers for Procuremenl of Goods''' 
Services and Execution;f Works will be done in accordance with GFR-

2005, l\4anual on Policies and Procedures for Purchase of Goods' Manual

of Policies and Procedures of Employment of Consultant and lManual on

Policies and Procedures on Procurement of Works issued by Ministry of

Finance.

iii. Exercise of Financial Powers beyond delegated limit for Head of''' 
O"part.ent by the Branch Secretariat, Mumbai shall be done in

consultation wiih the Financial Advisor/lFD, Ministry of Law and Justice'

4. This issues with the approval of Secretary, Department of Legal

Affairs and Legislative Department in consultation with AS&FA U O' Noj 582

(A.

Deputy Secretary to the Government
Phone : 2

dated 30.05.2016.

109



Copy to:

'1. ln-charge Branch Secretariat' Mumbai'

2. Alt JS&IA in Department of Leqal Affairs'

5. CnLic""tr"ller ofAccounts, Mlnistry of Law & Justice 3'd Floor' Lok Navak

Bhawan, Khan Market, New Delhi-110003'
q iai & Accounts Officer, pay & Accounts Office' Department of Legal

Affiirs, JanPath Bhawan, New Delhi'

s fnesSA, NiC cell with a request to upload the above O'M on departmental

website.
o. e&A-section/lF Section/Cash(l-A)/Admn' lV(LA)/Hindi Section/Central

AgencY Section.
7. Offlce Order Folder'

Copy for information to:

1. PPS to Law Secretary
2. PS to AS&FA, Ministry of Law & Justice'



Subject;-

F.No. 1 8i2l201 6-Admn. l(LA)
Department of Legal Affairs

Admn._l (LA)

4th Floor, Shastri Bhawan, New Delhi
Dated 28th June, 2016

OFFICE MEMORANDUM

Deleqation of Financial Powers to Head of Department in
Department of Leoal Affairs,

The undersigned is directed to say that orders are issued from time to time
declaring ln-charge Branch Secrelariat at Chennai as Head of the Department
and exercise of finacial powers by the concerned officer in terms of provisions
contained in Rule 3(f) of Delegation of Financial Power Rules (DFPR) , 1978, in
respect of Branch Secretariat, Chennai.

2. ln supersession of all previous orders on the subject, the undersigned is
directed to convey the approval and sanction of the Competent Authority under
Rule 13(2) of the Delegation of Financial Power Rules (DFPR), 1978 to the
Delegation of Financial Powers of the Head of Department to the ln-charge,
Branch Secretariat, Chennai for different purposes as per Sl. No. of the items
indic€ted in Annexure-A to this Office Memorandum.

3. The delegated financial powers shall be exercised subject to the
following conditions:

i. The codal provisions as laid down in GFR-2005 and the Procedure laid
down in various orders issued by Ministry of Finance, Ministry of Law &
Justice and Central Vigilance Commission from time to time shall congtinue
to govern the delegation fo financial power contained in this O.M.

ii. The exercise of the Delegated Financial Powers for Procurement of Goods,
Services and Execution of Works will be done in accordance with GFR-
2005, Manual on Policies and Procedures for Purchase of Goods, Manual
of Policies and Procedures of Employment of Consultant and Manual on
Policies and Procedures on Procurement of Works issued by Ministry of
Finance.

iii. Exercise of Financial Powers beyond delegated limit for Head of
Department by the Branch Secretariat, Chennai shall be done in
consultation with the Financial Advisor/lFD, Minrstry of Law and Justice.

4. This issues with the approval of Secretary, Oepartment of Legal
Affairs and Legislative Department in consultation with AS&FA U.O.
dated 30.05.2016.

Deputy Secretary to the Government of lnd'ra.

a2

Phone:23384109



Copy to:

5.

1.

2.

1.

2.

ln-charge Branch Secretariat, Chennai.
All JS&LA in Department of Legat Affairs.
Chlef Controller of Accounts, Ministry-of-Law & Justice, 3d Floor, Lok NayakBhawan, Khan Market, New Delhi-1.lOOO3.
Pay. & Accounts Officer, pay & Accc,unts Office, Department of LegalAffairs, Janpath Bhawan, New Delhi.
TheSSA, NIC cell with a request to upload the above O.M. on departmental
website.
B&A Section/lF Section/Cash(LA)/Admn. |V(LA)/Hindi Section/Centrat
Agency Section.
Office Order Folder.

6.

7.

Copy for information to:

PPS to Law Secretary
PS to AS&FA, Ministry of Law & Justice.



F.No. 1 8/2/2016-Admn. t(LA)
Department of Legat Affairs

Admn. I (LA)

4th Floor, Shastri Bhawan, New Delhi
Dated 2grh June, 2016

OFFICE MEMORANDUM

I
Department of Leqal Affairs.

Sub.iect:-

. .The undersigned is directed to say that orders are issued from time to time
declaring ofiicers in the Main secretariat as Head of the Department and exercise
of finacial powers by such officers in terms of provisions containeO in nrtu S1g ot
Delegation of Financial power Rules (DFPR) , 197S, in respect of the Main
Secretariat.

2. ln supersession of all previous orders on the subject, the undersigned is
grgd:q P co_nvey the approvat and sanction of the Competent Authority under
Rule 13(2) of the Detegation of Fjnanciat power Rules (DFPR), 1978 to the
Delegation of Financial Powers of the Head of Departmeni in respect of Main
Secretariat to the Additional Secretary(Admn.)iJoint Secretary and Legat
Adviser (Admn.) for different purposes as per Sl. No. of the itemi indicated in
Annexure-A to this Office Memorandum.

3. The delegated financial powers shall be exercised subject to the
following conditions:

i. The codal provisions as laid down in GFR-2005 and the procedure laid
down in various orders issued by Ministry of Finance, Ministry of Law &
Justice and Central Vigilance Commission from time to time shail congtinue
to govern the delegation fo financial power contained in this O.M

ii. The exercise of the Delegated Financial powers for procurement of Goods,
Services and Execution of Works will be done in accordance with GFR_
2005, Manual on Policies and procedures for purchase of Goods, Manual
of Policies and Procedures of Employment of Consultant and Manual on
Policies and Procedures on procurement of Works issued by Mjnistry of
Finance.

iii. Exercise of Financial powers beyond delegated limit for Head of
Department by the Department of Legal Affairs (Main) shall be done in
consultation with the FinancialAdvjsor/lFD, Ministry of Law and Justice.

4.-- - This- issues with the approval of Secretary, Department (
Affairs and Legislatiye Department in consultation riritn n'Safl U.O.
dated 30.05.20't6.

Deputy Secretary to tne Oovernm$i



GopY to:

1. Sh Ramayan Yadav' Additional Secretary(Admn )'

Phone :23384109

Oepartment of Legal

Affairs.,. iiii'ii,.o i" o'oq'l*"!tllffrnil$lTl"* 4.r,"ti"", 3d Froor, Lok Navak

1 Elit""fiBfi#tffii,"'-,,,;ipff; o*"",,*"*,"", of Lesa

" ifiliJ, i"npiih en'*"n'1"1"* 
3t"tlirproro tt'" "uove 

o.M. on departmental
5. TheSSA, NIC cell with a req

website - '?ash(LA)/Admn lv(lA)/Hindi section/central
6. B&A SectionlF Section^

AqencY Section'
7. O-ffice Order Folder'

CopY for information to:

1 PPS to Law Secretary

,. 'ti;;;atA, Ministry of Law & Justice'



F.No 18/2/2016_Admn. t(LA)
Department of Legal Affairs

Admn. I (LA)

4th Floor, Shastri Bhawan, New Delhi
Dated 2grh June, 2016

OFFICE MEMORANDUM

subject:- @artment in
Uepartment of Leqal Affairs.

The undersigned is directed to say that orders are issued from time to time
declaring ln-charge Branch Secretariat at Bengaluru as Head of the Department
and exercise of finacial powers by the concerned officer in terms of piovisions
contained- in Rule 

-3(0 
of Detegation of Financial power Rutes (DFPR) , 1978, in

respect of Branch Secretariat, Bengaluru.

2. ln supersession of all previous orders on the subject, the undersigned is
girecteq t9 convey the approval and sanction of the Competent Authority under
Rule 13(2) oflhe Delegation of Financiat power Rutes (DFPR), 197&to the
Delegation of Financial Powers of the Head of Department to'ihe ln_charge,
Branch Secretariat, Bengaluru for different purposes as per Sl. No. of the items
indicated in Annexure-A to this Office Memorandum.

3. The delegated financial powers shall be exercised subject to the
following conditions:

i. The codal provisions as laid down in GFR-2005 and the procedure laid
down in various orders issued by Ministry of Finance, Ministry of Law &
Justice and Central Vigilance Commission from time to time shail congtinue
to govern the delegation fo financial power contained in this O.M.

ii. The exercise of the Delegated Financial powers for procurement of Goods,
Services and Execution of Works will be done in accordance with GFR_
2005, Manual on Policies and procedures for purchase of Goods, Manual
of Policies and Procedures of Employment of Consultant and l\ranual on
Policies and Procedures on Procurement of Works issued by Ministry of
Finance.

ili. Exercise of Financial powers beyond delegated limit for Head of
Department by the Branch Secretariat, Bengalurushall be done in
consultation with the Financial Advisor/lFD, l\Iinistry of Law and Justice.

4. This issues with the approval of Secretary, Department of L9gal
Affairs and Legislative Oepartment in consuttation with AS&FA U.O. NdflS82
dated 30.05.2016. /l^l

"ltwDeputy Secretary to the Government of lndia.
Phone:23384109



Copy to:

1. ln-charge Branch Secretariat, Bengaluru

2. All JS&LA in Department of LegalAffairs.
i. Ct i"t Conttoller of Accounts, M-inistry oI Law & Justice, 3'0 Floor' Lok Nayak

Bhawan, Khan Market, New Delhi-'I10003
q i"i & Accounts Officer, pay & Accounts Office, Department of Legal

Affairs, Janpath Bhawan, New Delhi

5. TheSSA, Nic cell with a request to upload the above o M on departmental

website.
6 B&A Section/lF Section/Cash(LA)/Admn lv(LA)iHindi Section/Central

Agency Section.
7. Office Order Folder.

Copy for information to:

'l. PPS to Law Secretary
2. PS to AS&FA, Ministry of Law & Justice.
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